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l.'ourte€nah Kcrsh Lcgislrtive Aiscmbly

Bill No. 47

,IltE PAYMFNI' OF SAI,AITIES AND  LLOWANCIS
(AMENDMINI) Brrr, 2017

^
ALL

fwthe, to anend the Paynent of Salaries ahd Alowances tct, 1951.

Preanble. WHERE^S, it is expcdicnr turrhcr to amend the Paymeni of
Salarics and Allowances Act, l95l for thc purposes hereinaft€r appearing;

BE it emcrcd itr thc Sixty-ei8hth Year of the Republic of lndia as

follows:

l. Shon ide and connencenerl. - (1) ]ltrs Acl may bc call€d thc l,a)4nent

of Salafies ard Allowances (Anendnen0 Ac! 201?.

(2) It shau comc inro force at once-

2. A,kendnent oJ section 84. ln the Pqrcnt of Salarics aDd Aliowances

Act, I95l (XIV of l95l) (hercinaftcr refcrred ro as thc principal Ac0,
in sub-scction (58) of seclion 8.{, for thc words "twelvc thousand and five
hundred" the words "twenty thousand" shall. bc substfutcd.

3. Amendnent of section 8r. In seclion 88 of the pnncipal Act, for the

wor& "five lakhs" a "t€n lakls", thc words "ten la&is" and "twenry lakhs"

shall, rcspectively, be subslituted.

STAIEMENT OF OBJLC-IS AM) RI1ASONS

As per sub-scctior (5B) of section 8A of thc Payment of Salaries and

Allowances Act, 1951 each of the two stafT of €vcry Mcnbcr is entitled lo ger

an amount of rupees twelve thousand and fiv€ hundred p€r mensem as staff
allowance. As the monthly paymenl presetrtly given to thc staff is so meagre.

GovemmeDt h.ve decided to cahance the amout kom rup€es lvclvc rhousand
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and five hundrcd to rupccs twenty rhousand per mcnsem by amending
sub-s€ction (58) of scction 8A of the Payment of Salaries and Allowances Act,
1951. As per Section 8B of the Act, €very lcemb€r other than the Speater, the

DLTuty Speaket the t€ader of Opposirion, the Chief Wlip and thc Midsrcrs is
cnhtLcd to avail mtercst ftee Vehicle Advance up to rupee$ five lakh atld Hous€

Building Advance up to rupees ten lakhs at a reduced ratc of inreresr.
Coruidering the manifold increse itr thc price of vehicle, ond building naterials,
Cov€mment have d€cided to cnhance rhe amount of Vehicle Advancc fron five
lakhs to tcn lakhs and House lluildirg Advance from ten lakls ro twenry lakhs
by amcnding section 88 ol thc said Act.

The Bill secks io achievc the above objecr.

FINANCIAL MEMORANDT,]M

Clause 2 of thc Ilill seeks to enhance the staff altowancc payable to each

of the $o staff of every member under sub-scction (5B) of section 8A of rhe

Aci trom rupees twelve thousand snd five hudrcd ro rupccs twenry rhousand.

Clause 3 of thc Bill seeks to enhance the Vehicle Advance and Itouse
Buildillg Advarce urdcr section 88 of $e Act from fivc lakbs to ren lakhs and
fmm to lakhs ro twcnty lakhs rerpcctively-

The Bill, if cnact€d and brought ihto operation. would involvc an
expediture of rupees 2,12,40,000 annually from the Consolidated Fund of rhe

Srare.
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(5B). Subjcc't to such tules as may be made in this bchali an amount of
rupees twelve thousand and five hurdred per mensem shall be paid directlv bv

the kgislature Se.rctariat Io cach of the two staff of every mc.mbcr rcfcrred to in

slb-s€ction (3) as staff allowancc.

3

EflIiACT FROM TI{E R-I.iLEVANT PORTIONS OF THE PAYMENT OF

SAI-ARIES AND AI-IOWANCLS  C f, 1951

(xlv ol' l9s1)

8l\. Anenities.ll)

88. yehicle Advance and House RuildiAs Adeance.-subjecl to such rulcs

as may be made in this behatf, every mcmbet other tllan tlrc Speaker' the Depury

. Speaker, the Leader of Opposition, thc Chief whip and thc Ministers shall bc

cntid€d to avail intcrsst fte€ Vehicle Advance up to rup€cs fivc lakhs and Hous!

. Building Advance up to rupccs ten lalj$ at a reduced ralc of inlerest.


